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“ ACT No. XIV oF 1918.

[ Passep By tue Tapian Leatstative Counert.]

.

(Recewed the assent of the Governor General on the 12h
Scptember 1918.) A

'An Act to provide for the coinage of a gold
coin at the Mints referred to in the Indlan

Coinage Act, 1906 .

HEREAS it is expedient to provide for the
coinage of & gold coin at the Mints referred §
- {o in the Indian Coinage Act, 1906; It is hereby 1ot 1006,
‘enacted as follows :—

Bhort title 1. () This Act may be called the Gold Coinage
~ond dura- Act, 1918 o

tion,
(@) It shall remain in force during the continu-
ance of the present war, and for a period of sm months
thereafter. ‘ :
Intarpreta- 2. All words and expressions used in this Act and «
o defined in the Indian Coinage Act, 1906, shall be 1y of ig0s.

‘deemed to have the meanings respectlvely a,ttnbuted
‘ to them by that Act. _ _ ;
Gold coinage. 3. The followm g gold coin shall be coined at the .
Mint for issue under the authority of the Governor
General in Council, namely : a gold mohur or fifteen”
rupee piece.
Standurd 4. The standard nght of the said. gold mohur ‘
g shall be 123:27447 grains troy. Its standard fineness -
' shall be as follows, namely : eleven-twelfths fine gold
and one-twelfth of alloy :
~ Provided that, in the making of the coin, a remedy
shall be allowed mot ‘exceeding one-fifth- of 'a grain
in weight and two-thousandths in fineness,
5. The




III of 1906.

11 of 1906,

111 of 1906,
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5. The Governor General in Council may’, by 5‘;‘;‘;‘;"3&.&;,@
nottﬁoatlon in the Gazette of India, direct the co0in- and to pre-
ing and issuing of gold mohurs and determine. the :f;;‘;"ui‘&“““‘,

dimensions of, and designs for, sach-coins. - dosigng -
8. The gold mohur shall be & legal tender in pay Gold mobure

when legal

ment or on account, at the rate of fifteen rupees for tender. ©
one gold mohur s - . oo . !

_Provided that the coin— . ~

(@) has not lost in weight so as to be of less
weight than 1224 grains, a,nd

~ (d) hds not been defaced.
7. (1) Where any gold mohur which has been Power tocat

coiried and issued under the authority of the Governor 3;?5353‘;31?
General in Council is tendered to any person author- mobuss,
ised to act under section 16 of the Indian Coinage

Act, 1906, and such person has reason to believe that

the coin—

(a) has been diminished in weight ’so' as to be
~of less weight than 122} grains, or
(6) has been defaced,

he shall, by hlmself or another, cut or break the
coin.’

(2) A person cutting or breaking coin under the
provisions of sub-section (I) shall return the pieces
to the person tendering the coin who shall bear the
loss caused by such cuttmg or breaking :

Provided that, in the case of a defaced coin, if the
person so cutting or breaking has reason to believé
that the coin bas not been fraudulently defaced with-

‘in the meaning of section 18 of the Indian Coinage

Act, 1906, and the coin is not of less weight than

122% grains, he shall receive and pay for the coin ab
its nominal value.

8. The provisions of section 20 of the Indian Power bo cut
Coinage Act, 1906, shall apply in the case of gold ;‘;‘fif?&:if“
mohurs as if that section referred togold coin and. =~
gold bullion, and any person authorised under thab
~section may exercise in respect of gold mohurs the
powers conferred therehy.

9. The
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Bule-making 9. The Governor Generalin Council may make
powen rules to carry out the purposes and objects of this

'10. No suit or other proceeding shall lis against
any person in respect of anything in good faith done,

or.intended to be done under, or in pursuance - of ‘the
‘ provisions of, this Act: R
Repeal of 11. The Gold Coinage Ordinance, 1918, is hereby

Ordinance -
irof 1918, repealed,

Bar of stifs.




